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N o t if ic a t io n s  u nd er  Mines and 
M in e r a l s  (R e g u la tio n  and D e v e l o p­
m e n t ) A c t , 1957, and R e v ie w  on  and 
A n n u a l  R e po r t  o f  S t e e l  A u t h o r it y  of 

I ndia fo r  1977-78

THE MINISTER OF STATE IN 
THE MINISTRY OP STEEL AND 
MINES (SHRi KARIA MUNDA): I beg 
to lay on the Table—

(1) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (1) of 
section 28 of the Mines and Minerals 
(Regulation and Development) Act,
1957 —

(i> G.S.R. 2(E) published in 
Gazette of India dated the 1st 
January, 1979 making certain 
amendments to the Second Sche­
dule to the Mines and Minerals 
(Regulation and Development) Act, 

1957. [Placed .in Library. See 
No. LT-4027/79].

(ii) S.O. 265 published in Gazette 
of India dated the 20th January,
1979 specifying 3lst December,
1980 as the date within which all 
mining leases granted before the 
commencement of the Mines and 
Minerals (Regulation and Develop­
ment) Amendment Act, 1972 shall 
be brought into conformity with 
the provisions of the said Act and 
rules made thereunder,

(iii) G.S.R. 67(E) published in 
Gazette of India dated the 13th 
February, 1979 making certain 
amendment to the Second Schedule 
to the Mines and Minerals (Regu­
lation and Development) Act, 1957.

(iv) G.S.R. 305 published in 
Gazette of India dated the 24th 
February, 1978 regarding exercis-

1 ' ing of powers under sub-section
(4) of section 21 of the Mines and 
Minerals (Regulation and Develop* 
naent) Act 1957 by certain State 
Governments.

[Placed in Library. See No. I*T- 
vmgU/ URy.

(2) A copy each of the foHowinfc 
papers (Hindi and English versions)- 
under sub-section (1) of section 619A 
of the Companies Act, 1956:—

(i) Review by the Government 
on the working of the Steel Autho­
rity of India Limited, New Delhi, 
for the year 1977-78.

(ii) Annual Report of the Steel 
Authority of India Limited, New 
Delhi, for the year 1977-78 along 
with the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon.

[Placed in Library. See No. LT- 
4028/79]

R e v ie w s  on  and A n n u a l  R e p o r t s  or 
N orth  E ast e r n  E l e c t r ic  P o w e r  C o r ­
po r atio n  L td S h illo n g  fo r  1977-78 
and Natio n a l  P r o je c ts  C o n s t r u c t io n  

L td . N f w  D elh i fo r  1977-78,

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
JANESHWAR MISHRA): I beg to lay 
on the Table a copy each of the follow­
ing papers (Hindi and English versions) 
under sub-section (1) of section 619A 
of the Companies Act, 1956:—

(a) (i) Review by the Government 
on the working of the North Eastern 
Electric Power Corporation Limited, 
Shillong, for the year 1977-78.

(ii) Annual Report of the North 
Eastern Electric Power Corporation 
Limited, Shillong, for the year 1977-
78 along with the Audited Accounts 
and the comments of the Comptroller 
and Auditor General thereon.
[Placed in Library. See No. LT- 

4029J79J.

(b) (i) Revtew by the Government 
on the working of the National Pro­
jects Construction Corporation Limit­
ed, New Delhi for the year 1977-78,

(ii) Annual Report of the National 
Projects Construction Corporation
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Limited, New Delhi, for the year 12.04 hrs.
1977-78 along with the Audited
Accounts and the comments of the CALLING ATTENTION TO MATTER
Comptroller and Auditor General 0 F URGENT PUBLIC IMPORTANCE
thereon.
[Placed in Library. See No. LT- 

4030/79].
No t if ic a tio n s  u n d er  N a v y  A ct , 1957.

THE MINISTER STATE IN THE 
MINISTRY OF DEFENCE (PROF. 
SH'ER STNGH): I beg to lay on the 
Table a copy each of the following 
Notifications (Hindi and English ver­
sion̂ ) under section 185 of the Navy 
Act, 1957: —

The Naval Ceremonial, Condi­
tions of Service and Miscellaneous 
Regulations, 1979, published in Noti­
fication No. S.R.O. 26 in Gazette of 
India dated the 20th January, 1979.

(2) The Navy Leave (Amendment) 
Regulations, 1978, published in Noti­
fy ation No. S.R.O, 57 in Gazette of 
India dated the 24th February, 1979.
[Placed in Library. See No. LT- 

4031/79].

12.03 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from 
the Secretary-General of Rajya 
Sabha:—

‘‘In accordance with the provisions 
of rule 127 of the Rules o£ Procedure 
and Conduct of Business in the 
Rajya Sabha, I am directed to inform 
the Lok Sabha that the Rajya sabha, 
at its sitting held on the 5th March, 
1979, agreed without any amendment 
to the Working Journalists and Other 
Newspaper Employees (Conditions of 
Service) and Miscellaneous Provisions 
(Amendment) Bin, 1979, which was 
Passed by the Lok Sabha at its sitting 

on the 2 1st Fehruary, 1979.”

S t r ik e  b y  T a x i and S coo ter  D r i v e r s  
in  D e lh i

SHRI P. M. SAYEED (Lakshadweep):
T call the attention of the Minister of 
Shipping and Transport to the follow­
ing matter of urgent public importance 
and 1 request that he may make a 
statement thereon:

“Reported strike by Taxi and 
Scooter drivers in Delhi causing hard­
ship to the public” .

THE MINISTER OF STATE JN 
CHARGE ( OF THE MINISTRY OF 
SHIPPING AND TRANSPORT SHRX 
CHAND RAM): Under the Motor
Vehicles Act, State Transport Authority, 
Delhi, which is a quasi-judicial autho­
rity constituted by Delhi Administra­
tion, has the power to fix fares to be 
charged by taxis and scooter rickshaws 
for the Union Territory of Delhi. The 
existing fares in Delhi were fixed by
S.T.A. Delhi in March, 1974. Conse­
quent on the increase in the price of 
petrol and mobil oil, following the 
presentation of the Union Budget on 
the 28th February, 1979, the Secretary 
of the State Transport Authority, Delhi, 
had convened a meeting of the Autho­
rity on Monday, the 5th March, 1979, 
to consider the demand for increase in 
the fares to be charged by taxis and 
scooter rickshaws It is unfortunate 
that the taxi and scooter rickshaw 
operators did not wait for the decision 
of the State Transport Authority and 
have gone on strike with effect from 
3rd instant. I deeply regret the hard­
ship caused to the public, specially 
those who arrive from outside by 
trains, buses and planes, because of 
this strike.

' s
In order to alleviate the hardship to 

the commuters, I had issued necessary 
instructions to the Chairman, DfT,C_


